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CENTRAL AD rilNl STRATIU£ TRI SUNAi

principal bench

O.A, NO, 241 8/1994
151. 15?/lQ9fi

w C©Xhi this the 6th day oP harch^ 1995Na

HON'BLE SHRI 3USTICE P,K .SHYAWSUNDAR^ ACT;^ -CHAIRl%i
HON'BLE 3HRI K. hUTHUKUmH, ftWER (ft)

B« 0. V, Rao S/C B, C, Venkaiah,
K/C 246/7->A Railujay Apartmenta,
Panchkuian Road, .
Nay Delhi, and Working as
Dy . C,S ,T /Safety,
Nortbsrn Railway,
New Delhi,

( I n person )

-Versus-

Canaral Manager,
Northern Railway,
Bareda House,
New Delhi,

« & •

« « e

( By Shri R, L. Oha wan, Advocate )

Apnli Cc nt

Respondent

0 R D £ R (ORftL)

Shri Dustice P* K, Shyamsundar •—

This case cams up for admission today and after

hearing the applicant who was present in person as •

also tha laarnsd counsel for the respondent, wa

p'̂ pose to dispose of this applicst,; ..n rinally,

2. The case relates to issuance of a chargesheet

agas nst the applicant alleoinn cert a: n nin conduct si' '•

After the issuance of the charnesheet, nothing- has'

transpired but the applicant has come tc this

Tribunal ccmplaining'ibelatsd initiation of
j ^ ^ cio—O-c irv

L-4.oXp.1 i.i*y scti-Qp ijHb*!* •*s btison dons *bo

him, Hs says the misconduct, if any, pertains to

seven years preceding initiation of the inqoiryy

It BGems to us this is not the sbags at which ue

should embark upon an investication as tc tha
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tenability of the decision to initiate disciplinary

action against the applicant. The fact that the

disciplinary action followed some seven yaars after

the alleged commission of misconduct is ordinarily

not a ground for interference, No doubt ^ the

applicant mentions that the disciplinary proceadings

have been initiated with a vieu to hurt him.

3, Be that as it may, ue think it appq^opriata to

dispose of this application uith a direction to the

respondent to complete the disciplinary proceadinqs

expeditiously, The disciplinary authority shall

hold, conduct and conclude the inquiry within a

period of six months from the date of receipt of a

copy of this order, however, make it claar that

comiplation of the inquiry uithin the aforesaid period

of six months shall be subject to the applicant

cooperating with the disciplinary authority,

4. With these directions, this application stands

disposed of finally. No costs.

tiK, --ft..
( K, futhukumar ) ( P, K, Shyamsundar )

fiemberCA^ ^ctinc, chairman
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